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(3) ae.cue teams should be furnish-
ed with' 1M detectors and portable 
telephones. 

The role 01 the Mine, Department 

The role 01 the' Mines Department 
should be confined to eD8tlri~ the eor. 
Teet application of the re,ulations, 
rescue services beIng or,arUseQ and 
financed by the mine owner or 
qterator. 

General 
Theile recommendations, it adopted, 

_ould be introduced in accordance 
with a scheduled pro,ramme whose 
implementation might, if appropriate. 
be assisted by the ILO. 

IteJMR1ed delay IJf-~eOlUJtltutloD of 
lad_IT Ad'riso1'J' eoaacll 

.351. SHRI K. A. RAJAN: Will the 
Minister of INDUSf!lV be pleased to 
'state: . 

(a) whether his attention has been 
drawn to the report in "Patriot" dated 
'30 September, 1980 regarding the de-
lay in the constitution of Industry 
Advisory Council; and 

(b) if so, the details and Govern-
ment's reaction thereto? 

THE MINISTER OF ffrATE IN THE 
MINISTRY OF ,INDUSTRY (SHRI 
CHARAN'JIT CHANIrNA): (a) Yes, 

Sir. 
(b) The matter is under ftnalisation. 

-3I1J. ,SRBI MADHAVRAO SCIN-
DlA: Will the Minister of HOME 
AJ'F AIRS be pleased to state: 

(a) the number of cases involving 
~onsumption of poisonous illicit liquor 
'in the Capital sinee January this 
year; 

(b) the number of Uves claimed by 
illieit liquor consumption; aDd' 

(e) the steps taken by Govemment 
to effectively, prevent 'production and 
<eODlUmption of sueh liquor? 

,THE MINISTER OF; STATE IN 
THE MINISTRY OF HOME AFFAIRS 
('SHRI YOGENDBA MAKWANA) :' 
(a) Delhi Administration. have'report-
ed 'that six eases involving consUm-
ption of poisonous illicit, liquor were, 
reported from different parts of the 
Capital during the period 1 .. 1-80 to 
31-10-80. 

(b) Chemical analysis of the visce-
ras ot the persons involved in these 
cases haa confirmed that nine, per-
sons died as a result of consumption 
of poisonous illicit liquor. Result of 
the chemical analysis of the visceras' 
in respect of remainin, five deceased 
persons is still awaited. 

(c) Enforcement measures against 
distillation and sale of illicit liquor 
have been stepped uP. Apart from 
conducting of Taids, the police have 
taken preventive action under the 
provisions of Criminai Procedure 
Code and Delhi Police Act. Measures 
have also been taken to improve 
availability of safe country liquor at 
reasonable prices. Measures have also 
been initiated. to publicize the dangers 
ot illicit liquor. 

Senior Arm,. OfBeers prematurely 
RetirlUI' 

·353. SHRI CHANDRAJIT YADAV: 
Will the Minister of DEFENCE be 
pleased to lay a statement showi~g:' 

(8) whether it is a fact that a 
number of senior army omeera had 
recently resigned and the' number 
ot armed forces personnel seeking 
premature retirement hid alarmingly 
increased because of stagnation and 
promotional bottlenecks and the, 
service being no longer attractive as 
compared to the civilian jobs; 

(b) i1 so, the number of _enior arlllY' 
ofllcers who resigned and the number 
of such anned forces personnel ' who 
SOUght premature retirement during 
the last four years; and, 

(c) whether Govemment ' have' 
considered the question of "removing , 




